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07. Order dated 20.4.2001 

Heard Shri P.V.Ramdas, learned counsel 
for the petitioner andShri A.K.3èse learned Senior 

Standing COunsel for the Respondents and also 
perused the records. 

In this Original Application the petitioner 
has prayed for a direction to respondents to consider 
her case for appointment on regular basis as Group D 
at any place  where  there is vacancy. Respondents have 
filed their cOunter explaining their stand. No 
rejoinder has bee6 filed. 

For the purpose of considering this petition 
it is not necessary to go into too many facts of 

the case. The admitted position is that applicant 

is a lady with four minor children. Her husband 

was wOrking as Mail Man in R.N.S. 13.C.Divisjon, 

?erhampur, when he died in harness on 8.11.1997. 
Petitioner being in distressed condition applied 

for compassionate appointment and the Circle 

Relaxation Committee apprOved the case of the 

applicant for cpassionate appointment 	in 
Order dated 10.6.1998 vide 2nnexure-3, 
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Notwithstanding this the Superintendent Of Pcst 

~~e 

Offices, RM.B.cDviSion, Berhampur, in order 

dated 17.9.1998/directed the applicant to work 
against the leave vacancy of Group D officials. 

Applicant has stated that as this engagement is 

notLcC4ltiriuOus appointment and the wctk is also 

uncertain, she is unable to maintain her family 

by working against the leave vacancy post. In 

this context she has cQxe up in this Application 

with the prayers referred to earlier. 
Respondents have taken the stand that 

accOrdingto departmental instructions compassionate 

can be given only in respect of 5% vacancy arising 

in a year. 	 for consideration 
Similar matter came upbef ore this Tribunal 

in O.A.517/99 disposed of in order dated 16.4.2001. 

That was also, .,a case of cnpasSicnate appointment 

in R.M.S., B.C. Division Berhampur. Even though 

the applicant Shri A.Koteswar Rao therein applied 
for ccnpassionate appointment like the present 
applicant before us, he was being given engagement 

only during leave vacancy. In that case it was 
submitted by the learned counsel far the petitioner 
that the departmental authorities had called for 
option of the applicant to give him ccnpassionate 

appointment in scineother Division and the 

applicant therein had exercised his option to 
work in other Division. 

It is submitted by the learned counsel 
for the petitioner Shri ?.V.Rajndas in the instant 

case that applicant with four minor children is 
in distressed condition and she is prepared to 

gO to other Division in case she is provided a 

regular appointment against a Group D post. In 
consideration of this, we dispose of this O.A. 

with a direction to the departmental authorities 
to ask for option of the applicant as in 0.A.517/99, 
for working in Group D post where this is a vacancy 

and in that event she should be given appintmet 
basing on her option. Such option should, however, 

H be called for from the applicant within a period 
of 30(Thirty) days fran the date of receipt of 
this order and in case she gives her option, the 
departmental authorities should act upon her 
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option, as directed above, within a period of 30(Thirty) 
days from the date of receipt of sch option from the 

applicant. We also make it clear that notwithstanding 
our direction made above, respondents should continue 
to give her engagient against the leave vancy till 
the above exercise is completed. 

with the above direction and Observation, this 
Original Application is disposed of, but without any 
Order as to costs. 

MEMBER (JUDICIAL) 	 VXCE..CHAIRM? 


